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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2011-12
arises out of an order passed by Learned Addl / Joint Commissioner of
Income Tax (Appeals)-2, Ahmedabad [CIT(A)] on 20-03-2024 in the
matter of an assessment framed by Ld. Assessing Officer [AO] u/s
143(3) r.w.s 147 of the Act on 13-12-2018.

2. Upon perusal of assessment order, it could be seen that the
assessee is stated to be engaged in the business of lorry body building.
The assessee made cash deposits of Rs.24.41 Lacs in his savings bank




account with HDFC Bank. The Ld.AO issued notice u/s. 148 of the Act
to verify the source of cash deposits. The assessee, vide reply dated 13-
12-2018, submitted that he was doing lorry body-building business for
the past 15 years. The savings of Rs.8 Lacs was deposited in SB
account. The assessee admitted income of Rs.2.11 Lacs u/s 44AD
@11.75% of turnover of Rs.18 Lacs. The Ld. AO held that the differential
of turnover of Rs.18 Lacs and cash deposits of Rs.24.41 Lacs was
unexplained income and added the same u/s 69A of the Act. The Ld.
CIT(A) confirmed the action of Ld. AO. Aggrieved, the assessee is in
further appeal before us.
3. Considering the factual matrix, the undisputed position is that the
assessee has carried on small business since past many years and
offered income on presumptive basis. It was quite possible that the
assessee saved some money out of this business and deposited the
same during the year. Under these circumstances, we restrict the
impugned additions to Rs.2 Lacs. The balance addition stand deleted.
No other ground has been urged before us.
4.  The appeal stand partly allowed.

Order pronounced on 8" August, 2024
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